1
ITEM NO.12 Court 10 (video Conferencing) SECTION IV-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (C) No. 13668/2015

(Arising out of impugned final judgment and order dated 13-01-2015
in WA No. 2/2015 passed by the High Court Of Chhatisgarh at
Bilaspur)

OMKAR SINHA & ANR. Petitioner(s)
VERSUS

SAHADAT KHAN & ORS. Respondent(s)

(IA No. 1/2015 - EXEMPTION FROM FILING O0.T.)

WITH

SLP(C) No. 13684/2015 (IV-C)

(FOR EXEMPTION FROM FILING O.T. ON IA 1/2015 FOR [PERMISSION TO
FILE ANNEXURES] ON IA 2/2015 FOR EXEMPTION FROM FILING O.T. ON IA
3/2015 FOR ON IA 4/2016

IA No. 4/2016 exemption from filing O.T.

IA No. 3/2015 EXEMPTION FROM FILING O.T.

IA No. 1/2015 EXEMPTION FROM FILING O.T.

IA No. 2/2015 PERMISSION TO FILE ANNEXURES)

Date : 25-01-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Petitioner(s) Mr. Navin Prakash, AOR

For Respondent(s) Mr. Mahesh Kumar, Adv.
Mr. Vishal Sharma, Adv.
Ms. Devika Kahanna, Adv.
Mrs. V.D. Khanna, Adv.
For M/S. VMZ Chambers, AOR

Mr. Vikrant Singh Bais, AOR

Signature-Net Verified

Date:

Jﬂ%ﬁy&é Mr. Nishanth Patil, AOR

: 20 1.25

17:31:451S]
Reason:Er

Ms. Mahima Sharma, Adv.
Mr. Niraj Sharma, AOR



UPON hearing the counsel the Court made the following
ORDER

In view of the letter circulated by the counsel for the

respondent No.l1l seeking adjournment, list the matters after three

weeks.

(JAGDISH KUMAR) (RENU KAPOOR)
COURT MASTER (SH) BRANCH OFFICER
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